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(a) whether there is any truth in the 
claim of the Indian Airlines Technical Asso-
ciation that the Agreement of the Airlines 
failed to implement certain assurance given 
to the Association in April Jast ; 

(b) what are those assurances; and 

(c) the reasons why those ~ssurances 

were not implfmented? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM AND CIVIL 
A VIATJON (SHRI KHURSHEED ALAM 
KHAN) : (a) No, Sir. 

(b) and (c) Do not arise. 

Conversion of ITOs Class II Posts into 
JTOs Class I 

988. SHRI SOMJIBHAI DAMOR: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that Income-
Tax Employee Association, Delhi and 
Income-Tax Employees ederation have 
opposed conversion of ITOs Class-II posts 
into TTOs Class-T posts in the Income-Tax 
Department ; 

(b) whether it is also a fact that Indian 
National Trade Union Congress (I) have 
at 0 oppossed conversion of ITOs Class-II 
post into Class-1 posts of JTOs ; 

(c) whether it i also a fact that a 
number of Members of Parliament have 
also opposed the conversion of ITOs Class-II 
posts into Class-! posts in the Income-Tax 
Departmen t ; and 

(d) if so, whether Government are going 
to abandon the proposed conversion of ITOs 
Class-II posts into Class-I posts of ITOs in 
the Income-Tax Depanment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PATIABHI RAMA RAO) : (a) to (c) 
Yes, SIr. 

(d) The propo al to ,convert a few (258 
out of 2200) po t of income-Tax Officers 
(Group B) to .Income-Tax Officers (Groul'-A) 
has been formulated · taking into aCCQunt the 
requirements of Government for Income-tax 
Officers Group B and Group 'A'. It is not 
proposed to abandon the proposal. 

Hovering of Pak Aircraft over Jammu 
a d Ka bmir Area 

989. SHRI RAM SINGH SHAKYA: 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether it is a fact that a Pakistani 
aircraft flew over Akhnoor area of Jammu 
district and over the Gurez Section of the 
Kashmir valley on 6 July, 1983 ; 

(b) if so, the details of these aircraft 
which hovered over the Indian territory; 
and 

(c) the reasons why were those aircraft 
not detected by our radars and ~hased to 
force them land to know the p\Irpose ' of 
their hovering over Indian territory? 

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN): (a) No, 
Sir. 

(b) and (c) Does not arise. 

Violation of Agreemnt between the 
I. A. Technical Association and I. A. 

Management 

990. SHRI SYED MASUDAL 
HOSSAIN: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state: 

(a) the details of understanding and 
agreement between the Indian Airlines 
Technical Association and I. A. management ; 
and 

(b) the details of violations that took 
place both on behalf of the Association as 
well as of the management? 
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THE MINISTER OF STATE 0 THE 
MINI TRY OF TOURISM AND CIVIL 
AVIATION (SHRl KHUR HEED ALAM 
KHAN) : (a) and (b) Wage settlements are 
concluded by the Indian Airlines Management 
with the variou Unions from time to time. 
The last such settlement was signed with the 
Indian Airlines Technical As ociation in 
June, 1979. The Settlements/Agreement 
entered into with the Indian Airlines 
Technical A ociati n envi age, among 
other things, that the sso lallon w uld 
observe con titutional means and esch w 
agitational teps and /or concerted action 
or any other mans which may have 
the effcct of interrupting or dIsrupting the 
work of the Corporation and/or the normal 
functioning of the various section and 
departments and/or the op ration of service 
of the Corporation or which may have the 
effect of cau ing delays to the CorporatJOll's 
services r inconvenience to it pas enger and 
the public. 

In the rcc nt past there had b en 
instances of members of IAT A as well as it 
office bearers vioiat'ng these pecific 
provisions . in regard to conduct. From tht: 
mid-night of 16/17tn Apdl, J983 till 
4th May, 1983, the Aircraft Techntcian in 
the Line Maintenance Section at.B mbay 
resorted to an illcggal trike demanding the 
determination of shift strength in consulta-
tion with the Union and the maintenance of 
this shift strength irrespe tive of its rdaLJon-
ship to the actual work-load. On 18th May, 
19~3, lATA member, in response to a call 
giveu by the General ecretary, resort d to 
certain concerted restrictive work practices 
tantamounting to strike. 

There tJ,as be'!n no violation of the 
provision of the settlement on the part of 
Indian Airlines Management. 
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Declining Trend in Project Exports 

992. SHRI BHIK U RAM JAIN: Will 
the Minister of COMMERCE be pleased 
to state: 

(a) whether it is a fact that there is a 
declining trend in project exports, and India's 
project and con truction exports have 
declined to thirty two contracts worth Rs. 
365 crore in 1982 as against 57 contracts of 
the value of Rs. 768 crores in 198J; and 

(b) what are the reasons for the 
decline in exports and the measures proposed 
to reverse the same ? 




